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To,

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Joint Report to Hon’ble National Green Tribunal (NGT), Principal Bench, New Delhi
in OA No-35/2022 Bhimraj & Ors Tomar Versus State of Uttar Pradesh.

Respected Sir,

With reference to the above-mentioned subject inspection has been carried out by
the constituted Committee in compliance of orders of Hon’ble National Green Tribunal in OA
No-35/2022 Bhimraj & Ors. Versus State of Uttar Pradesh. Joint report is hereby attached for
kind perusal and necessary action please.

Enclosure: Joint report.

Yours Sincerely

/?’-.' —

(Utsav Sharma)
Regional Officer
Copy to:
1- Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2- Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for perusal and
necessary action please.
3- Chief Environmental Officer, Circle-1, U.P. Pollution Control Board, Lucknow for
information.
4- Law Officer-1, U.P. Pollution Control Board, Lucknow for information.

/
Regional Officer
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Inspection report in respect of OA No-35/2022 Bhimraj & Ors.
Versus State of Uttar Pradesh. Organized in Hon'ble NGT New
Delhi

Orders passed on 01-02-2022 in OA No-35/2022 Bhimraj & Ors. Versus State of Uttar
Pradesh organized in Hon’ble NGT New Delhi, the main part of which is as follows;

...... The applicants have requested for removal of illegal saw machine operated by Mr.
Sukhpal, Mr. Yogesh & Mr. Vinit in a thickly populated residential area of village Mahiuddinpur
Kanawani, Thana Indirapuram, Distt. Ghaziabad in violation of environment norms. It is submitted
that saw dust emitting from saw machine gets spread all over the nearby area and even inside the
residential houses causing serious health hazard to the villagers. It is further submitted that engine
installed for saw mill is also causing noise pollution.

In view of the above, we direct the State PCB, Superintendent of Police, Ghaziabad and
District Magistrate-Ghaziabad (Uttar Pradesh) to look into the grievance. The State PCB will be the
Nodal agency for coordination and compliance. The joint Committee may meet within two weeks and
undertake site visit and look into the grievance. Factual and action taken report may be furnished
within three months before the Ld. Registrar General, National Green Tribunal, Principal Bench,
New Delhi by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR Support
PDF and not in the form of Image PDF and, if necessary, he may put the matter before the Bench for
necessary directions....."

In continuation of the above, after approval by District Magistrate, Ghaziabad, Deputy
Collector-Sadar, Ghaziabad, Superintendent of Police-Traffic and Uttar Pradesh Pollution Control
Board, Ghaziabad jointly inspected the sawing machine on dated 28.02.2022 of Mr. Yogesh and Mr.
Vineet S/o Shri Sukhpal , Mr. Sukhpal S/o Mr. Nirmal Singh, Village Mahiuddinpur Kanavani as
mentioned In the complaints. During the inspection Shri Sukhpal S/o Mr Nirmal singh & Shri Yogesh
and the complainants Shri Bhimraj, Shri Veer Singh, Shri Ajab Singh and Shri Suraj etc. were

present. The inspection report is as follows:-

1. In village Mahiuddinpur Kanavani, Shri Sukhpal's son Shri Nirmal Singh and his sons are making
& repairing furniture on one of their plots by putting a temporary tin shed on one part of the plot
by making a boundary wall about 10 feet high from all sides. 02 Hand Wooden Cutter, 02
Grinding Machine, 01 Stitching Machine etc. were found for making furniture in the said

premises. The photographs taken at the time of inspection are as follows:-




2. During the inspection, no saw machine was found installed and working in the said premises. A
discussion was held with the complainant regarding the installation and operation of the saw
machine. Further, he informed that the grinding machine was considered as a saw machine by
him and the operation of the above causes the problem of dust emission.

3. The house of the complainant Shri Bhimraj, Shri Veer Singh, Shri Ajab Singh and Shri Suraj
etc.’s houses are situated on the other side of the road in front of the said premises.

4. During the inspection, Mr. Nirmal Singh S/o Mr. Sukhpal informed that work in the residential
will not bed are. In compliance of the above, Shri Nirmal Singh submitted an affidavit on
14.03.2022 addressing the Deputy Collector-Sadar, Ghaziabad and informed that the plot has
been vacated by him after closing the said work(copy of affidavit attached). After that the
inspection of the said site was done on 15.03.2022. During the inspection it was found that, after
stopping the work of fumiture on the said plot all the machines have been removed, the

photographs are as follows:-

The report is presented for your perusal and necessary action.

—<d \‘\% ) q\Mﬁ/

(Ranjeet Singh) (Kishan Singh) (Virraﬁumar) (Ramanand Kushawaha)
Junior Engineer, Assistant Environmental Sub-Collector-Sadar, Superintendent Police-Traffic
UPPCB Engineer, UPPCB Ghaziabad Police
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...... The applicants have requested for removal of illegal saw machine operated by Mr. Sukhpal, Mr.
Yogesh & Mr. Vinit in a thickly populated residential area of village Mahiuddinpur Kanawani, Thana Indirapuram,
Distt. Ghaziabad in violation of environment norms. It is submitted that saw dust emitting from saw machine
gets spread all over the nearby area and even inside the residential houses causing serious health hazard to the
villagers. It is further submitted that engine installed for saw mill is also causing noise pollution.

In view of the above, we direct the State PCB, Superintendent of Police, Ghaziabad and District
Magistrate-Ghaziabad (Uttar Pradesh) to look into the grievance. The State PCB will be the Nodal agency for
coordination and compliance. The joint Committee may meet within two weeks and undertake site visit and look
into the grievance. Factual and action taken report may be furnished within three months before the Ld. Registrar
General, National Green Tribunal, Principal Bench, New Delhi by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form of Image PDF and, if necessary, he may put the
matter before the Bench for necessary directions.....”
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